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State Govt Announces Master Health Check-Up For Construction Workers. It’s A Start, Say
Experts But More Needs To Be Done For Unorganised Workers Across Various Sectors

R Geetha & Priti Narayan

t the recent presenta-
tion on the 20252026
budget, the Tamil
Nadu govt announced
hat a master health
check-up scheme will belaunched
for members of the Tamil Nadu
Construction Workers Welfare
Board. This is a welcome move
by the state, but one that must be
followed by a serious consid-
eration of occupational
health for unorganised
workers across mul-
tiple sectors.
Informal sector
workers face nu-
merous health is-
sues at work that
are not given ade-
quateattention, such
as dermatitis, musecu-
lar and reproductive is-
sues due to lifting heavy
loads, and cancer due to exposure
to pesticides and other chemicals
across multiple sectors.
Silicosis, for example, an in-
curable disease caused by the
inhalation of silica dust, isaseri-
OlS concern, L‘ausing Severe res-
piratory symptoms. “Individuals
who have any sustained exposure
to silica dust are likely to develop
silicotic diseases,” says Dr R
Manivelan, state nodal officer for
occupational health and safety at
the Directorate of medical and
rural health services. “This in-
cludes workers in construction
and all allied sectors, including

DANGERS ON SITE:
Informal sector
workers face issues at

work that are not given

adequate attention such
as silicosis, an incurable
disease caused by
the inhalation of
silica dust

those involved
in demolition
and clearing of
debris, and stone

quarry workers.” Es-
timates say 32 million
people in India are employed in
these jobs.

However, silicosis is severely
underreported. It is a notifiable
disease under the Factories Act,
1948, which mandates that work-
ers are protected and that inci-
dences of silicosis are reported to
the chief inspector But the Act
does not cover informal workers
who do not work in factories.
Health officials are also reluctant
to decisively diagnose silicosis,
given the bureaucratic complica-
tions of notification, and the fact
that the responsibility for the
health of informal workers can-

not be pinned on a single com-
pany or employer.

Following hundreds of deaths
from the disease in Gujarat, the
National Human Rights Commis-
sion succeeded in 2016 in demand-
ing 73 lakh as compensation for
families of workers who had suc-
cumbed to the disease. Given the
large number of construction
workers in TN, the govt mmust set
up silicosis wings, or broader oc-
cupational health wings in every
govt hospital. “Mobile medical
units are fitted with pulmonary
function testing capacities. They
must be used proactively to test
workers, and initiatives must be
taken by doctors at hospitals and
primary healthcare centres to
proactively diagnose and report
the disease,” says Drr Manivelan.

All informal workers must

Fic: B A Raju

receive a health card and be
surveyed annually for occupa-
tional health concerns. The
govt must develop and imple-
ment a holistic approach to oc-
cupational health, diseases and
safety at the workplace. Acci-
dents, fatal and nonfatal, loss of
limbs and other debilitation
also need to be attended to in
terms of prevention, treatment,
compensation and rehabilita-
tion. The Employees’ State In-
surance (ESI) introduced by Dr
Ambedkar through tripartite
consultations is a globally ac-
claimed scheme, but is not
available to informal workers.
A parliamentary standing com-
mittee has recommended allo-
cating 3% of the Union budget
for social security for unorgan-
ised workers who contribute to

ON THE JOB, BUT OFF THE

GRID OF HEALTHCARE

65% of the country’s GDP, but
this has not been implemented
yet.

Medical surveillance is essen-
tial for all informal workers, in-
cluding periodic tests for antici-
pated health issues in specific
occupations, says Dr Manivelan.
The state has the infrastructure
to do this, it just needs the will,
and closer coordination between
the labour and health depart-
ments for diagnosis and notifica-
tion, he adds.

To get a clear pieture of oceu-
pational health risks and pat-
terns, govt hospitals must also
collect data on the occupation of
patients when they report health
coneerns, says M Krishnamurthy
(need hisfull name), president of
the Tamil Nadu Manual Workers
Union. Welfare boards must pro-
vide compensation for job loss
and wage loss, not just for injuries
at the workplace, because work-
ers often struggle to find work
again when they fall ill. “They are
seen as vulnerable, not produc-
tive. That is not an acceptable
view of workers struggling with-
out security or benefits.”

(R (zeetha is advisor to the
Unorganised Workers'
Federation, and Priti Narayan
is assistant professor in the

Department of Geography at

the University of

British Columbia)
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Lawyers and experts
flag failure to test Ajith
Kumar’s swab samples

They say analysing these samples is a necessary step in proving in court

that the police personnel had used chilli powder and ganja on the victim

The Hindu Bureau

MADURAI

orensic experts and
F advocates have

raised concerns ov-
er the failure to send swab
samples of B. Ajith Kumar,
the victim in the Sivaganga
custodial killing, to the Fo-
rensic Science Laboratory
for studying the substanc-
es used by the police to in-
flict torture on him.

R.M. Arun Swaminath-
an, a counsel for one of the
petitioners, said one of the
major discrepancies was
not collecting or sending
the swab samples collected
from the body parts to the
laboratory. As witnesses
have revealed that the pol-
ice had used chilli powder
and ganja on the victim,
only when the swab tests
are analysed could this be
proven in court, he point-
ed out.

In the ‘specimens col-
lected and handed over’
section of the post-mortem
report, it only was men-
tioned that viscera was
sent for chemical analysis,
dissected organs for histo-
pathological analysis, and
blood for chemical analy-
sis. It also said the x-ray re-
ports were handed over to
radiology department of
the Government Rajaji
Hospital in Madurai and
the air-dried clothing and
videography  pen-drive
were given to the Judicial
Magistrate,  Thirupuva-

B. Ajith Kumar

nam. A State Forensic Of-
ficer, requesting anonymi-
ty, said this was a gross
violation of the guidelines
of the court and the Na-
tional Human Rights Com-
mission. As usage of chilli
powder could be seen as a
heinous offence and one of
the torture techniques em-
ployed by the police per-
sonnel, it was essential to
prove the intensity to
which the victim was tor-
tured, he said.

Also, in the Santhosh vs
Madurai District Collector
judgment, the Madurai
Bench of Madras High
Court had ordered: “A co-
py of the autopsy report as
well as the video should be
simultaneously given to
the legal heir or represen-
tatives of the family of the
deceased. This alone will
enable them to take re-
course to legal remedies
immediately. If after re-
ceipt of the autopsy report,
the legal heir/representa-
tives of the deceased fami-
ly give in writing that they
intend to move to the High

Court, the body shall be
preserved in the mortuary
for at least 48 hours. If the
body is disposed of either
by cremation or otherwise
in the meanwhile, the very
purpose of helding a se-
cond post mortem will be
rendered  infructuous.”
The court also said the has-
ty cremation in the Hath-
ras gang rape case led to
CON{roversy.

Mr. Swaminathan point-
ing to the judgment said
the police took the body
for cremation even before
the autopsy report was gi-
ven to the family. “Even if
we want to redo the post-
mortem based on our qu-
eries, how will that be pos-
sible without the body?”
he questioned. When the
court goes through the vi-
deo of the post-mortem
and finds out about the
swab samples, it should
question the same, he ad-
ded. “And if the samples
have not been collected,
that is again a violation,” he
added. Noting that the re-
port stated that the heart
was covered in a fatty
layer, Mr. Swaminathan
said: “As there is a chance
that this could be claimed
as a reason for the death,
photographs of organs that
should have been attached
to the post-mortem report
are also missing.”

He added that the court
should appoint a forensic
expert to fill the gaps in the
report.
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Video of cops
manhandling 2
men surfaces

SP Orders
Probe Into
Incident

Times NEws NETWORK

Madurai: The Madurai dis-
trict superintendent of police
hasordered anenquiry aftera
video surfaced showing po-
licemen manhandling two
men at the Alanganallur po-
lice station in May. The direc-
tive, issued on Sunday, follows
increasing reports of police
high-handedness in Tamil
Nadu, particularly in the
wake of the recent custodial
death case in Sivaganga.

The incident occurred on
May 28, when brothers A
Dharmaraj and A Yuvaraj
from Alanganallur were al-
legedly assaulted by police in
connection with a gold theft
case involving their father,
Andisamy. A viral video
shows the brothers being
dragged into the station after
their father failed to appear
for questioning.

Police sources said the
case stemmed from a dispute
over a three-sovereign gold
chain owned by Vellaiammal,
the brothers’ grandmother.
Andisamy reportedly tried to
pledge the chain to cover wed-
ding expenses for his sons.
When Vellaiammal asked for
the chain back, and Andisa-
my refused, she lodged a com-
plaint with Alanganallur po-
lice. Although Andisamy had
agreed in writing to return

SCREENGRAB

The video shows the brothers
being dragged into the station

the chain within a deadline,
he failed to do so and became
unreachable. Police then
summoned his sons, Yuvaraj
and Dharmaraj, who alleged-
ly faced assault when they
told officers to speak directly
to theirfather.

Following the video's cir-
culation, SP B K Arvind or-
dered an enquiry against sub-
inspector Utthara Raja and
other invelved personnel.
The investigation will be led
by the Samayanallur DSP.

Tamil Nadu BJP spokes-
person ANS Prasad con-
demned the incident, calling
it partof a broader pattern of
police misconduct. He urged
Tamil Nadu and National Hu-
man Rights Commissions to
take suo motu action and en-
surejustice for victims.
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Rights Body Flags "Lapses’ In Bhopal College Rape, Blackmail Cases

According to the Commission, an in depth investigation between May 13 and 17 into the
allegations revealed major institutional lapses in the case.

https://www.ndtv.com/india-news/national-human-rights-commission-flags-lapses-in-
bhopal-college-rape-blackmail-cases-8828879

Written by: Anurag Dwary | India News | Jul 06, 2025 12:54 pm IST
Last Updated On Jul 06, 2025 12:54 pm IST

Bhopal:

Allegations of drugging, rape, blackmailing and forced religious conversions of students
at a private engineering college in Bhopal have raised serious concerns, with the National
Human Rights Commission (NHRC) recommending a larger investigation to ascertain
whether the "systematic crime" extended beyond the Madhya Pradesh capital or state
overall.

"We have taken the matter very seriously. All identified accused have been arrested, and
action was taken under relevant sections of the new Bharatiya Nyaya Sanhita after
verifying their identities and background. The state government has received the report,
and we are awaiting instructions. We will strictly implement all directives issued in the
report. As of now, there have been no fresh complaints, but if anyone comes forward,
immediate and firm action will be taken," Bhopal Police Commissioner Harinarayan Chari
Mishra told NDTV.

According to the Commission, an in depth investigation between May 13 and 17 into the
allegations revealed major institutional lapses in the case. The report submitted to the
state government and police departments named one Farhan Khan as the prime accused,
who allegedly targeted female students by forging relationships with them, drugging them,
and recording obscene videos only to blackmail them in the future, and pressuring some
to convert and marry.

The report also named another accused, Shaariq Machli, who is believed to have links
with influential political figures in the state, raising suspicion of wider protection and
involvement.

The Commission described the case as more than an isolated criminal act. It said the
pattern of deceitful romantic entrapment followed by sexual abuse and religious
conversion constitutes a systematic crime.

The report stopped short of declaring it a pan-India network, but underlined that such
possibilities cannot be ruled out. It has recommended a deeper and more rigorous
investigation, led by an officer of at least Senior Superintendent of Police rank, to
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ascertain whether this is part of a larger trafficking and religious conversion racket
operating within and beyond Madhya Pradesh.

As part of its inquiry, an NHRC team visited the college, local police stations, and the
premises of Club 90, which was allegedly used to commit the crime but later demolished
without prior notice. The Commission questioned this demolition, calling it a potential
destruction of crucial evidence and demanded a forensic probe into the matter. It also
found glaring lapses in the functioning of the Anti-Ragging Cell of the college, despite
such mechanisms being mandatory under University Grant Commission's regulations.

The Commission also exposed negligence by the police, especially in the case of a minor
girl who called Dial 100 after allegedly being raped by one of the accused. Despite clearly
stating the nature of the assault, she was allegedly dismissed by the attending officer and
advised to visit the police station later. This response, the NHRC said, reflected gross
insensitivity and a complete failure of duty. The Commission has recommended
departmental action against the concerned officer.

The NHRC has also expressed concern for the mental and academic well-being of the
survivors. Several of the girls had dropped out of college due to trauma and fear of social
stigma. The Commission has directed the state government to ensure that all the
survivors are readmitted into institutions of their choice, and that their education continues
without interruption. It further directed the government to provide scholarships, especially
to victims from SC/ST/OBC categories, and resume any financial support that had been
discontinued.

In its financial relief recommendations, the NHRC has rejected the earlier proposed
compensation of ¥50,000 per victim from the Chief Minister's Relief Fund, calling it
inadequate. Instead, it has directed that each survivor be given %5 lakh, and %6 lakh to
the minor who is the complainant in a POCSO case registered at PS Bagsevania.

The NHRC report also highlighted that several more victims might be involved but have
not come forward. It urged the police to create a safe, confidential, and supportive
environment to encourage victims to report. The Commission also called for the
involvement of civil society organizations working in areas of human trafficking,
rehabilitation, and legal support to assist the victims and raise awareness.

The NHRC has also demanded that a compliance report be submitted within two weeks,
and a complete investigation report be filed by July 25. The Commission's sharp
observations and detailed instructions underline not only the gravity of the current case
but the larger systemic issues of gendered violence, trafficking, and institutional neglect
that need urgent redressal.
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Bhopal Love Jihad: HoTd & S8 TR, sABHIeRT 3R HdiaR0T &1 T8 AT NHRC Sidl-
WDHR N Torgdl R Hera-90 =T &1 ofid

https://www.sudarshannews.in/news-detail.aspx?id=129548
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Govt, courts, civil society should act as one to prevent custodial deaths

Police encounters, custodial torture reflect brazen flouting of NHRC guidelines and
constitutional procedures; it's high time enforcement personnel were reined in

https://thefederal.com/cateqgory/opinion/ajith-kumar-sivaganga-police-torture-justice-
chandru-opinion-195588

7 mins read | Justice K Chandru | 7 July 2025 6:30 AM (Updated:7 July 2025 6:30 AM)

Openion

A complaint lodged by a woman devotee at a temple situated in a rural village in south
Tamil Nadu, and the subsequent action taken by the police with lightning speed, resulted
in the alleged torture and death of a security personnel named Ajith Kumar.

Ajith Kumar was suspected of stealing the devotee's jewellery at Tiruppuvanam, in Tamil
Nadu's Sivaganga district. The alleged horrific torture and third-degree methods that
ensued to extract a confession eventually led to the youth’s death, the postmortem report
suggested.

The subsequent public interest litigation (PIL) before the Madurai bench of the Madras
High Court, which directed the submission of all the papers including the postmortem
report, revealed the youth had suffered more than 42 injuries all over his body.

Stalin outwits Opposition

By the time the Opposition parties could mobilise themselves to act, Tamil Nadu Chief
Minister MK Stalin simply outwitted them. He got six constables arrested, suspended one
deputy superintendent of police, and kept the superintendent of the Sivaganga district,
where the death happened, under compulsory wait.

The NHRC clearly held that the police responsible for encounter killing cannot be allowed
to go without due enquiry. Every encounter Killing is also a murder and the justification or
otherwise has to be decided on only in a proper trial before a judicial forum.

Even before any demand for compensation could crop up, he not only gave employment
to Ajith Kumar’s brother but also gave three cents of land to the family to build a house.
Contrary to normal practice, Stalin rang up the family of the dead and expressed his
condolences and apologies over the phone.

Meanwhile, everyone began to blame the police for torturing the youth without formally
registering an FIR against him or constituting a special team to unearth the stolen
jewellery.

Since the local police may be suspected of bias while conducting an investigation against
the errant policemen, who have been arrested and lodged in the Central Prison in
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Madurai, the Chief Minister unilaterally announced handing over the criminal case to the
CBIl.

This took the wind out of the political campaign launched by the Opposition — the
AIADMK and the BJP. It was surprising to note the BJP’s statement taking exception to
handing over the investigation to the CBI, especially with assembly elections set for 2026.

The disquieting factor

For many questions raised by the two judges of the Madurai bench hearing the case, the
government counsel had no answers.

A disquieting trend is the steady rise in police station torture of accused persons, and
their killing in fake encounters.

Shortly before the DMK government assumed office in 2021, a deeply disturbing incident
occurred in Sathankulam, where a father and son — both local traders — were allegedly
tortured while in police custody. The remand magistrate ordered their judicial custody
without even seeing the injured duo.

It was only when the prison staff refused to admit the two in the prison since they were
lifeless that the incident triggered outrage and all-round indignation.

The policemen in that case are now facing trial on murder charges on the basis of a CBI
probe. The trial has come to an end and the verdict is expected anytime now, even though
the terrible incident happened more than four years ago.

Rising custodial violence

Between the Sathankulam case in 2021 and Sivaganga in 2025, there have been as
many as 24 incidents of custodial violence and encounter deaths in Tamil Nadu. This is
one of the highest numbers nationally.

While people expect quick solutions to any crime and at times even welcome encounter
killing by the cops, the cry for strict adherence to due procedure for deduction of crimes
is least heard.

The National Human Rights Commission (NHRC), which once heard the complaints
of encounter killings of Maoists in the undivided state of Andhra Pradesh, had given a set
of guidelines on the issue.

The NHRC clearly held that the police responsible for encounter killing cannot be allowed
to go without due enquiry. It ruled that every encounter killing is also a murder and the
justification or otherwise has to be decided on only in a proper trial before a judicial forum.

At best, the police’s claim of acting in self-defence is the only plausible explanation, which
has to be evaluated and accepted by the court. Otherwise, the policemen involved must
be held accountable and punished for their excesses.

No uniform procedure
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This NHRC directive mostly remained on paper and only when the courts intervened, the
guilty policemen were tried for the murder of innocents in the name of encounter by way
of self-defence. There is no uniform procedure developed either by the Centre or by any
state government, in the matter of encounter deaths.

After a Hyderabad incident involving the rape of a woman veterinarian, some youths were
picked up and killed by the local police, in what was labelled as a defence encounter. The
Supreme Court appointed a Commission-in-Inquiry led by Justice VS Sirpurkar (a retired
judge of the Supreme Court).

The report exposed the shady role played by the police, and the cops involved are now
being prosecuted.

Ad hoc solutions

One cannot always wait for ad hoc solutions and it’s time for the lawlessness among the
policemen to be reined in by law.

Perhaps, the way to forward is like what happened in the Tiruppuvanam incident — after
the youth Ajith Kumar’s death, the state not only voluntarily transferred the case to the
CBI, but also undertook rehabilitation measures for the victim’s family, including the CM
himself apologising for the unfortunate death.

More than anything else, an institutional framework has to be drawn up so that encounter
killings will not be a solution for crime deduction and punishment of suspected criminals.

Bring in civil society

While police stations are fitted with CCTVs (many times they don’t work), the torture spots
now are increasingly private buildings and gardens.

It is not enough to merely provide orientation to the policemen in their training academies
and sensitise them, or ensure constitutional safeguards granted under Article 21 and 22
of the Constitution are maintained.

It is high time the uniformed law enforcing agencies are also brought under the control of
civil society.

Just as there are jail ‘visitors’ from civil society to make frequent visits to the jails, there
must also be committees of civil societies attached to each police station. A constant vigil
must be maintained.

DK Basu guidelines ignored

The Supreme Court guidelines laid out in the DK Basu case (1996) regarding the rights
of a pre-trial accused, and the nature of punishment for the violators, must be strictly
implemented. However, the first person to examine such violations are the remand
magistrates, who at times fail in their duties in preventing any transgression of law.
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Even the high courts which are to punish them as per the DK Basu guidelines have hardly
initiated any action against their own members of the extended judicial family for reasons
best known to them.

If this is not done administratively by the high courts, then what will be the use in publicly
censoring the errant governments in judicial hearings? This censure will remain merely
as part of the records and the administration of the criminal justice system will continue
to be suspect in the minds of the people.

(The Federal seeks to present views and opinions from all sides of the spectrum. The
information, ideas or opinions in the articles are of the author and do not necessarily
reflect the views of The Federal.)

Justice Chandru served in the Madras High Court from 2006 to 2013.



DOOR DRISHIT NEWS, Online, 7.7.2025

Page No. 0, Size:(0)cms X (0)cms.

NATIONAL HUMAN
RIGHTS COMMISSION

Doordarshti News

gwfmm%mﬁmmmﬁmmﬁmaﬁw
&for

https://doordrishtinews.com/special-monitor-of-national-human-rights-commission-
balkrishna-goyal-conducted-a-surprise-inspection-of-the-juvenile-home/rs-thapa/

By Editor in Chief- RS Thapa | Jul 7, 2025
IS TAAIRIGR SR & 4R HifeR S Mad A fodr [k T8 &1 siae e

T ST TR0 3HTE GIRT 5T o R Bl WR B} ARToFH o
Tl HiERl BT RUIE 7 &7 # IPTY AMETYSR 3TN D1 Uitd B & 3T

SIYGR(STSI-gSl) I AMATUBR AT & faRy HifHex STepw Mge F fobar fheiR T
BT 3T FARIE0TIRTSI AMATYSR SaRT, S faceh & =iy AfHeR STaewr M A shugqR
Ua & SR AGIR D! ST ATABINGT faUTT & Sl Fanferd IoTp g freiR wd Tweor
T8 1 3 Td e+ Atefur fean

teror & R M A fHUR TR (@] B STRT T W& HfAfFTH-2015 T Hg
fafam 2016 & T8d 8 ¥ @ | <@W U4 fIRIY IREU1 Ft Sa=ashar ara adt fafy &
Ieera H dfera a=at B <l o W glaenstt ot weten B Hf¥FTE & ey T fee
S aTel 9o Repie &1 e+ sfadie- H faear|

fRt&I01 3 IR T A g BT TS Ta vl Sret W& TS gRT BT o 1@ B R
ARTSRT e Hd gU gD =i B feen-Mdw fdu) 317 Wy wu 3 AR fbar fas
Tl HiFl BT RUIS STt 7 faad ® AP AFaISR SR &1 i¥d 61 S|

a3 8 ¥ Fafia seafi fece o, aa aftfa d gees afiifa @) dob
FaaER M #RA Td 3ot Hridre! faftad Jetlkd &1 & Fdwr of sifdeiial &1
fau| I Hel fob U d1cT Bl Wiau™ T et IHw SHfUBR JAiFd U 3 ured g, o
3T ATHIRSI UG TR gHar Jee &4 3 g1 T |

I8 WIh T e T, Tie Ta=r Iorex, Rierd Ufewm o fufd ud siifad & srgar
fruffea @ A=y SR 3 gaud Yaumt Iuasy dram & A off fauffemr & gRM
e = 8 H FareRd gl ¥ IadTg B 3 SRR Td STHIYRN ¥ RO Sita- S i
TROM €11 39 AR W AR T4 19 fdbr faumT & Iufexs wg= Rig urdt, s
O Td SHRFINGT faUTT & Hgad fFewe sifa =, ard siftreiRar faumT & wers
freere 7 it IRad Td Aoe 4 R T8 @ sieferds Aia &R diae! of Jufa of|



https://doordrishtinews.com/special-monitor-of-national-human-rights-commission-balkrishna-goyal-conducted-a-surprise-inspection-of-the-juvenile-home/rs-thapa/
https://doordrishtinews.com/special-monitor-of-national-human-rights-commission-balkrishna-goyal-conducted-a-surprise-inspection-of-the-juvenile-home/rs-thapa/

DAINIK BHASKAR, Online, 7.7.2025
Page No. 0, Size:(0)cms X (0)cms.

NATIONAL HUMAN

RIGHTS COMMISSION

Dainik Bhaskar

oid o uigar afedl & fore |1y 5-5 9= 9, IAST SFars! # YRS HRal BT YRT
I WS Mad
https://www.bhaskar.com/local/rajasthan/jodhpur/news/there-are-5-children-in-jail-with-

women-prisoners-get-them-registered-in-anganwadi-and-connect-them-with-the-
mainstream-goyal-135388763.html

YRS e Uga

ST AFAYSR SN & IRy HifeR Saepwr Mad 3 Jgd oid 3R SR 78 &1 fbar
3 FAdemr

IS AFATIPR SHART & IR AR STAPHWT Tad = SO YR TaTg & SR IAdaR
DI Yod oid 3R HRIR TRV T8 FT Siigd FHR1er0r faar| Mad 2 99 ugd S+ ARieor
B! YT Yed o B Sg1 W I8 s Bl DI YR P & e ful a9
AHAYSR 3NT & ORIV Aifer Tad 3 od 3fefad Ued a@rad & dfedl & [pd
SaquHc H YUR $HA & Fow Rl

Tgd 3 garn fb o iR & afgar sfedl & fae ma= afger Siaex 761 81 S9! IRy
Slaex ¢/ & | AT g1 SRUArd | Slae 3R IRMAfeHha wdh U 781 ¢ | S foIe o u=imeH
P T IWIE B IAY &1 g1 O & U §= Al diedl & Iy g, ST iaret o
ORI &1 B 1 BT RS HRap 37! P& YRT ¥ SIS | 4ifeh 98 PR & STeT 39
o wal W ot 78 ]| qaATeId wef B dax Rrererd el | 2 I 8 e, gevai v
Tel PR | G &1 [ora 31w o Ui o T & i fuid gt firett | Ftemr § wers off
S e

USRI dIel YS- A DI Il Szl Dl gfern Raeran, a=i A far g

Sid A&7 & |1g M o1 YR T8 4| Sgl R 351 ARy TREU1 B a=gahd] dlel adl
fafd & IectaH O Sfered ar=dl o1 &l 91 Xgt Glaemsf ot qHten ot 1Y gt iy & sy
e fpy oM a1 TiRd Repls &1 T8 saai it fvan Adteror & SrA Mo 3
STl & geT i o=l &1 o1 fRaaman| 59 W Aelg Sfie1al 3 el fob Yo Il &l
aferan f&an| S IYh! I Sid- & fo1U 1T = Gferdn Uiarn| dd Wt diell afer &
B TT| O 3514 Sl W YD1 d9 I5i- Gierdl RIdH ¥ $6R R a1 39 W Mgd A del
TRTSRT TS |

TSt RISt g aTeT WREUT IH1E GRI fhU ST Xg BT UR SidTg ARTSH]

e = ded oid | Afge sfedl ¥ GolldbTd 1| 33 dlg a1 SN0 T8 H o= § ot sgawrafi
TR ST &l |



https://www.bhaskar.com/local/rajasthan/jodhpur/news/there-are-5-children-in-jail-with-women-prisoners-get-them-registered-in-anganwadi-and-connect-them-with-the-mainstream-goyal-135388763.html
https://www.bhaskar.com/local/rajasthan/jodhpur/news/there-are-5-children-in-jail-with-women-prisoners-get-them-registered-in-anganwadi-and-connect-them-with-the-mainstream-goyal-135388763.html
https://www.bhaskar.com/local/rajasthan/jodhpur/news/there-are-5-children-in-jail-with-women-prisoners-get-them-registered-in-anganwadi-and-connect-them-with-the-mainstream-goyal-135388763.html

DAINIK BHASKAR, Online, 7.7.2025

Page No. 0, Size:(0)cms X (0)cms.

1Y BT a1l Td FoTe siTet TR&IUT SobTs g1 fobY Sff I8 Pl R ARISH e d §U
Herd Mawed @l faxge Qu-Fdw yam o qt Sl ot Ruré 7 faq 7 Iy
AFAIIER AT 61 U HA & (R AT | I T H1 gfer T, fie 7o IReR,
Rrera ufew ot fRufd wd i am & ogaR Fuiid W@ 3= iR o gayd gfaemd
JUA FHRaM & e Ht AU 59 IR UM & Iufexe Jhx Rig Uict, Jmioie =
Td SHfIBIRAT fauTT & Tgad Fexre i o, a1d sifreiRar faum & Jers Hexe
81, §1Ud URWd d =R 8 &1 el AHd R Add! NG 6 |




JAGRAN, Online, 7.7.2025
Page No. 0, Size:(0)cms X (0)cms.

NATIONAL HUMAN

RIGHTS COMMISSION

Jagran

FIRA SHIBT 3R TGATH HI1 P PIRRT, PG| T YPTIR ISR HIAT S1ae] I UST
YR, g[S AHal § B

TSN UTSitafTs H 2.5 TRIS $UY & Gl ol JaAT B dTd olec Sidey THINuH &
g 1. TRE U A 3RIT AT ¢ o I S Tl § B ydifed far o 387 8
3Igi faxitg sfaftraastt &t Jig L& o3 & d1¢ TO-THe! ARG Idte SR T
S 3RIUT H BT §F &1 graT fear g

https://www.jagran.com/punjab/chandigarh-forced-resignation-attempt-defame-
exposing-corruption-pgi-proved-costly-doctors-implicated-false-cases-23977238.html

By Jagran News Edited By: Sushil Kumar Updated: Sun, 06 Jul 2025 09:40 PM (IST)

SITRUT AATGaIdT, GeiTg | TonaiTs St o &1 Sl fafdse TRIM 71 9iral 7, ga 1R
TaTell & W H 8 1 GRIH § SRR IS e Slacd THIRITIA (TS & 2024 3fezef 3R alky
TS Slaex ST, BRExT T A 3RY v € for 51 T | gU 2.5 aR1S 30 & Hierd
BT GaArT T, fo e Jad I S A § HaTdh Udifed [T 1|

&1, gRE 7 Fel fb S g S UTE 2024 T TSRS 3feaef Ue $I forieR! THTeR 3R
fo<ita sifFafiyddret o 9 & 31, 3% AIRM S THRA-Tge, AMRIE Iate 3R I
SR SRIYT H Tfter 71| SHidRes Siid § g WY 81 1 fb it SR sgfare ok gdfaiferd
3 AfeT T & 2 et fie 78 ge |

S1. BREA & gaTfadh 15 fagaR 2024 D1 A 1 Il 351+ AHRID d-1d T 3fThR SIvH 3¢y
HIR DY T THHT T, At Jag 11 T9 SKIT aruy o form| Sraclg g3, TR A
P SKITH DI Ugd gl HoR B (o, St BT 3R Afdewar gl & R g

&7, gRET &1 T § & 35 ofifsa ok sTagdedt Tredt & Iy IR-aR RIwrrd gof
BRTS, Wfch] TR = DIS HRATS Tl i | 3d I51- HIHA I AT HAANIBR SHTANT, AP
ST ST, AP Ffoed SraRT SR ol TR de e ygamn 3|



https://www.jagran.com/punjab/chandigarh-forced-resignation-attempt-defame-exposing-corruption-pgi-proved-costly-doctors-implicated-false-cases-23977238.html
https://www.jagran.com/punjab/chandigarh-forced-resignation-attempt-defame-exposing-corruption-pgi-proved-costly-doctors-implicated-false-cases-23977238.html

